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MR. CHAIRMAN: Question not
relevant. Now Mr, Renuka Chow-
dhury. ’

SHRIMATI RENUKA CHOW-
DHURY: Sir, you called me Mr.!

MR. CHAIRMAN: Oh! From the
masculinity of your voice I thought
* it was Mr.

SHRI A. G. KULKARNI; Sir,
you have bowled out Mr, Salve so
immediately. He was batting and you
have bowled him out,

- MR. CHAIRMAN: Sometime they
go out for a duck.

SHRIMATI RENUKA CHOW-
DHURY: I was seeking a clarifica-
tion from the Minister when he was
saying that investment in the private
industry do not affect investments
in the banking industry, if he can
substantiate his gstatement, because
he has very categorically said ‘No’,
whereas I can substantiate saying
‘Yes’ by producing a list of people
who are investing in the private sec-
tor because of the larger inferest
that they are getting there than in
the banks where the deposits are be-
ing disbursed in loan melas which
are non-recoverable, And also ther
is great insecurity fn banking today.

SHRI JANARDHAN POOJARI:
~ There has been an’ increase of depo-
sits in the year 1986-87 compared
to the year 1985-86. The increase is
to the extent of Rs. 16,723 crores as
on 27-3-1987 compared to Rs. 13,160
crores as on 27-3-1986. The increase
in 1986-87 is 19.6 per cent as compa-
red to 182 per cent in the year
1985-88, That is why I have said the
deposits in banks have not been
affected.
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Responge to voluntary disclosure
scheme under the FERA

*225. SHRI BHAGATRAM
MANHAR: t

SHRI BIR BHADRA

PRATAP SINGH:

Will the PRIME MINISTER be °
pleased to state: ) "

(a) what was the response of the
NRIs and others to the voluntary
Disclosure Scheme under the FERA
announced by the Government last
year; '

(b). whether it js a fact that the
response to the scheme was not en-
couraging;

(¢) if so, what steps Government
propose to take in this regard; and

(d). what was the total amount
of money declared under the above
scheme as on 31st March, 1987?

THE MINISTER OF STATE OF

.THE MINISTRY OF PETROLEUM

AND NATURAL GAS AND THE
MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
BRAHM DUTT): (a) to (d) The
Reserve Bank of India hag reeeived
475 declarations involving about
Rs, 67 crores. .

SHRI BHAGATRAM MANHAR:
Sir, will the Government consider
reviewing the Woluntary Digclosure
Scheme under the FERA and mak-
ing it more comprehensive and, if
not, what are the reasong therefore?

SHRI BRAHM DUTT; Sir, first of
all, we are evaluating the results of
the previous scheme and, after that, -
this question can arise.

+The . question was actually asked -
on the fioor of the House by Shri
Bhagatram Manhar,
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MR. CHAIRMAN: Yes, Mr. Man-
har, you put your second supplemen-
SHRI BHAGATRAM [ANHAR:
Sir, I would like to know |whether

the Government will undertake a

rev;i‘sionl of the FERA to ensure that
the law-abiding businessmen| are not
unnecessarily troubled én their dea-
lings and those businessmen who
‘break the rules are given the most
stringent punishment.

SHRI BRAHM DUTT: Sir| the re-
vision of a particular law o&r Act is
a continuous process and ag the situ-
ation arises and the necessity is felf,
we wil] do it. A

MR, CHAIRMAN; ' Yes, I\%Ir. Bir
Bhadra Pratap Singh.

SHRI BIR BHADRA HRATAP

SINGH: Sjr, to.my mind, the ques- '

tion relates to not only NRIs but
others as well. So far, Sir, the idea
was that with the grant of immunity
capital flight would be checked and
the money that has gone ou would
be repatriated back to this eountry.
Now what has beepn achieyed has
been given by the Minister, But the
maiin difficulty’ ‘-is that you| haye
made a distinction and you age mak-
ing *a drastic distinction petween
the NRIs and others whose | money
has gone out whereas the NRls have
got all the facilities to invest jand de-
posit and repatriate and give| money

"on loan in India. But repatriation is
_ the safeguard, Now, the people other

than NRIs do not have the same
safeguard. While that distinction re-
\mains, people other than the| NRIs
will not bring back their money and
will not be able to put jt in the Re-
serve Bank account and will be sub-
jected to all sorts of harassments.
Wiill you consider this aspect|of the
matter? It is becauss of this| only
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that the objective of immunity has
not been achieved and the capital
flight §s taking place and the money
has not reverted,

SHRI BRAHM DUTT: Sir, the
difficulty is that a person leaving
India would be allowed to repat
riate from outside India. So, this
question cannot garise. About the
NRIs also, we have two repatriation
schemes, one 'is repatriable and the
other lis non-repatriable,~ The non-
repatriable is more attractive, But
we gave an opportunity to every-
body to come clean and the effegt is
what I have told you. It is ng
evaluated and the cases are being
screened and then we will make
some formulations. ‘

MR. CHAIRMAN: Mr. Upendra.

SHRI PARVATHANENI UPEN-
DRA; Sir, the honourable - Minister
mentioned about the disclosures. 1T
would like to know how many per-
sons took advantage of this scheme
and to whiich countries these people
belong, ’ ‘

SHRI BRAHM DUTT: Sir, 1 have
stated jn my answer that 475 decla-
rations have been made and they
are from all over the world practi-
qally. .

SHRI PARVATHANENI UPEN-
DRA: Give me the names of some
countries at Yeast. (Interruptions).

SHRI BRAHM DUTT: Sir, it is
desirable that at this moment, when
it is under evaluation and wunder
scrutiny by the Reserve Bank of
India, the names of the countries and
the names of persong are not given.
But I assure the House that when this
scrutiny is over, I will place all the
facts. Interruptions).
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SHRI PARVATHANENI UPEN.
DRA: Sir, will you allow this? What
is wrong in giving the nameg of
countries? T am not dsking for the
names of persons, but I am asking
for 4he names of the éountries only.
(Inteitruptions). Let him give the
names of some major countries. He
can djsclose the names of some coun-
tries.

SHRI BRAHM DUTT: Sir, if you
allow, I will have to read out thirty
to forty names. (Interruptions),

MR. CHAIRMAN: No. You merely
mention two or three countries. (In-

terruptions), Just mention a few
countries. (Interruptions).
SHRI BRAHM DUTT: Which

country you want, Sir? (Interrup-
tions). Sir, the difficulty is that the
people are from different States
within India itself, (Interruptions).

MR. CHAIRMAN: No, no. Decla-
rations have been made by
NIRs. But from which countries?
You mention two or three countries,
illustratiive  cases. That will do.
-~ (Interruptions). Just give some illus-
trative cases. (Imterruptions).

»SHRI BRAHM DUTT: If you want
the places insides India and outside
India and the names, I can read out
the names, (Interruptions).

MR. GHAIRMAN: No, no. You
just give the iflustrative cases, some
countries. That s all. (Interrup-
" tions), :

SHRI BRAHM DUTT: Sir, mostly

they are from within India. (Inter- -~
'ruptions). Mostly they gre from
within India, (Interruptions).

MR. CHAIRMAN: The question that
is asked is, in which country the
NRIg are residing.
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SHRI PARVATHANENI UPEN.
DRA: The main question hag not

been answered.

MR CHAIRMAN: The NRIs are
residents in which country?

SHRI BRAHM DUTT; 1 have a list
of 375 names. I will have to give
them.

MR. CHAIRMAN: He will give .you-
the answer later. He w111 sent a letter
to you.

SHRI BRAHM DUTT. I will send a
letter to you late}'. '

SHRI A.G. KULKARNI: May I know
whether, when
there is a poor response to the volun-
tary disclosure scheme under the
FERA, the Government has applied
its mind, particularly in view of the
Rangarajan Committee Report which
wag previously appointed, that it is
profitable for those having surrepti-
amasseq money in foreign
countries to invegt in this country un-
or other or benami
name ang get the maximum rate of
interest and facilities fop repatriation?
So, Sir I am making the point for
the last two, three months, that this
entire NRI scheme has. been reviewed
to see what the loopholes are; how the
benefits are being taken by benami
money which is
really belonging to thig country, They
are holding it surreptitiously by un-
der invoicing, over-invoicing, having
gane abroad. So, will the Minister
please assure this House that the pro-
posal will be considereq since the
Rangarajan Committee has brought
very vividly that these are the loop-

_ holes by which new investmgnts are

being made? So, will the Government
say something .on this? .

SHRI BRAHM DUTT. Sir, this
question rather comes up -again and .
again before the NRI  Consultative
Committee also, -and certain recom-
mendations have been mads by that
Cormmittee, and we are looking into
them with reference to the Ranga-
rajan Committee and other reports.
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SHRI CHIMANBHAI MEHTA: It is
clear that the response is velry poor.
So, I woulg like to know at least some
rough -estimation of the mongy going
out of the'country and surrepfitiously
- deposited somewhere in banks wher-
ever, So, what is the actual els‘ltimation
of the money going out from the coun-
try? I know that he woulg say that
he could not give this estimation. But
some estimation has to be given,

[ KAJY o

MR, CHAIRMAN.

Why
put the question then?

did you

SHRI CHIMANBHA1 MEHTA: 1
do not say that he shoulg absolutely-
commit himself to a particuldy figure,
but at least he must say spmething
because really clandestinely the coun-
try is being looted, 1 would
him to give an estimation.

MR, CHAIRMAN. Cayp you

give an
estimate of the money held

outside?

SHRI BRAHM DUTT: It ig difficult
to give an estimate or to say which
estimate is correct.

PROF. C. LAKSHMANNA: Mr.
Chairman, Sir, I would liq:} to ask

" the Minister what percentage of the
revelations pertain to NRIs and what
percentage to others ang whether it
has been possible to curb the ﬁight of
capital outside the country.| ' -

SHRI BRAHM DUTT: About gis
closure? .

PROF, C. LAKSHMANNA/

SHRI BRAHM DUTT. Sir, I would
again submit that it is not|desirable
at present to disclose anything.

Yes.

PROF. C. LAKSHMANNA: I am
only asking for percentages,

SHRI .-BRAHM DUTT. Percentages
have to be calculated.

MR. CHATRMAN: A copy of the
Jetter which you will send to Mr,

Upendra, you send to Prof Ihakshman-
na. 7

request
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~ - SHRI BRAHM DUTT:; 1 have no
objection. 1 will calculate ang send.

SHRI

PARVATHANENI ° UPEN-

DRA: How can anybody share my
letter? .

SHRI NIRMAIL, CHATTERJEE:

' There is one party of non-resident

identity. They are companies wia

‘which this over-invoicing and nuder
invoicing takes place. Does it include
any such companies?

And another question is: In view
of the fact that the amount is very
small is the Government contemplat.
ing furthe, liberalisation in this mee-
sure so that the entire foreign ex-
change deposit may come back?

SHRI BRAHM DUTT, Sir, 1 have
already submitted that after the eva-
luation and scrutiny of his scheme
we will think about it. What we will
do, we do not say, )

PROF. C. LAKSHMANNA: Are you
thinking of further liberalisation also?
1 That is what F am trying to find out. .

SHRI BRAHM DUTT: At present.
we are evaluating the impact of this.

PROF. C. LAKSHMANNA. Are you
thinking of further liberalisation
That is what I am enquiring.

SHRI BRAHM DUTT.
saying that,

I am not

SHRI GURUDAS DAY GUPTA:
‘When tHe scheme was being adopted
in this House, we had commented
that this is going to be a big fraud.
What- the hon. Minister has just nwow
stated only confirms. our - .apprehen-
sions .There is another aprt of that
apprehension, - The point is that a num-
i ber of persons who have taken advan-

tage of this amnesty scheme, have given

assurance to the Government that,
. they will be repatriating the money
within such and such period of time.
iI would like the Minister to tell ug if
_-that undertaking is not fulfilled, what
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steps the Government pfoposés 10

take against them?

MR, CHAIRMAN. It is 3 hypotheti-
cal question. Question No. 226—Hon.
Member not here, sh

*226. (The question (Shri Chitta
Basu). was absent, For answer, vide
co 34_35 infra,

MR CHAIRMAN:

Question No.
2927 '

e Ayt § afwx Fmraas
®iT 7 fog sfawow

*¥997. To TCHAHT qI93q : F47
MR ESAREUE CE T LS (i
FT FIT ¢

(%) Fa1 #ara ¥ T g
®TaFAT & Frareaua & ddg § S5
v wfgded) s oo Y wiw e
& fau #1¢ wivwer eofeg fean

;AR

(@) 77 5w wa1e & wfimor
dafgg afelisar &1 gwdar #7
qeq1HT, SN AT F AL 9T,
ot v § T Faw oformwm &
w9 W § 7 )

FUFN FEFAIA FH (0 Qo

o Qo @M SEsl) (F) s,
AR
C (=) wew fradi s,
o TATHRT qIUey HqIFAT,

dwrafa S, @et St 7 S 9ax fean
&, 99 9w ¥ e ¥ ‘gt femr
g 2 xﬁ“( sast ¥ “No Sir, ”
faar gar § 1 SWH FT g IAT AL
g7 oag ﬁ. STAAT FATEAT |

* MR. CHAIRMAN: I think the
Ministey must take a little more care
in giving answers, In the Hind version
it says—— ‘57, gr ” In the English
version, it says: “No Sir.”

' SHRI PARVATHANENT UPENDRA.:
You can take it either way.
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SHRI A.B.A. GHANI GHAN ¢HOU-
DHURY: Sir, the question is very
peculiar. So far as part (a) of the
question ig concerned, it is all right.
So far as part (b) of the question is
concerned, it is not all right because
we do not monitor any State project
or: ‘anything, So, I am unable to ans-
wer about the State Projects.

SHRI K. MOHANAN. Part (a) also
concerns the State Government For
that it is ‘yes’ ang for the second it
is ‘no’.

SHRI VIRENDRA VERMA: Which
one is correct, the English version or
the Hindi versmn"

MR. CHAIRMAN. Please look at
the Hindi and E:nghsh answers to the
question. In Hindi you say “& gi”
and in English you say ‘No Sir’, How
do you reconcile that? I wang to
know whether it ig ‘yes’ or ‘no’.

SHRI A.B.A. GHANI KHAN CHOU-
DHURY: To the question whether we
have set up any agency or not, I have
said ‘No Sir’ to that.

MR, CHAIRMAN: But ip the Hindi
version, you have said‘‘g, gf”So' un-
fortunately the Hindi version s
wrong. Now, supplementary please.

Mo AT qmveq : gwrafa oY,
§ ag SUAAT ARl g OWIAE WY
werem ¥ fF o wedt & wiwdew
IeT g 8, Sudr §oar &r oW
& fag s Fravaus welt St ar
SqrT Hatag wr AR ¥ fRg guE?
T S AT USE FT W T oA
g, SH€1 ®7 @y WIT ®T TR %
faar sar g ?

SHRI A.B.A. GHANI KHAN CHOU.
DHURY: Different proposals go to
different Departments. Actually, the
proposals .do not go to the Implemen-
tation Department Nodal Departments
are there and those proposals go to
those departments. Those departments
examine the merit of the proposalg and
then they release the money. As a



